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O.A. No. 963 of 2005 

Order dated: 27102008 

C OR AM: 
H on ble Mr 	 juiMembcrU) 
Hon'ble Mr. (2 	ohap  

The applicant, white working as Libranan, was 

served with Annexure-A) 1 order, by which 1:he applicant has 

been kept under suspension, in contemplation of disciplinary 

proceeding against him. Annexure-A)2 memorandum of 

charge was also served on hint Against the suspension 

order, the applicant has already filed Annexure-A13 appeal 

before the Assistant Comniissioner, K.V.S.R.O. Kolkata & 

Adhoc Disciplinary Authority for K.V.S. and K.V.SR. 0., 

BBSR. During the peridency of disciplinary action, on 

considering the subsequent events, Annexure-A14 order has 

been passed by the Principal invoking the suspension order 

and directing the applicant to report for his attendance. 

Fl owever, now aggneved by the above orders, the applicant 

has approached this Tribunal praying that Annex ure-AJ 1 and 

A)4 have to be quashed. 

2. 	E.veii though there is no appearance on behalf of 

the applicant, we have heard the Ld. Counsel appearing for 

the Respondents. The Là. Counsel for the Respondents 

submits that the disciplinary proceedings initiated against 

the applicant has already been concluded and apart from that 

Aimexure-AJ 1 order has been revoked by the authorities, 

and hence the O.k has become mfructuou•s to the extent 

applicable to the prayer of tbc 

Iq- 



MEMJ.r 

\j\ 

the .aLovc uinan., Iu LA. sanUs 

dismissed as infructuous. 


